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Cant ra 1 Adrn i n i st rat i ve T ri bu n a 1
P r- i nc; i pa 1 Ben cf-i: i\!ew De 1 h i

OA No. 1165/98

New Delhi this the 6th day of May 1999

r-i o n ' b 1 e S h r i 3 „ R. A d i g a V i c e - C h a i r rn a t't (A)
Non 'ble SiTit. Lakshmi SwaiTdnathan. Member (J)

Shri fiari Shankar,
S./o Late Shri Jagan Natih,
R/o Quarter No.2„ Type-III^
Police Station,, Preet Vihar.
Delhi-51.

. „ - Applicant
I.,By Advocate: Shri R„K„ Shukla)

Versus

1 „ C o m m i s s i o n e r o f F o 1 i c >•;;
Delhi Police-
I-P- Estate, New Delhi-

2,. Union of India-
through The Secretary,
Deptt- of Statistics, Min,. of Planning,
S a r d a r* P a t e 1 B h a w a n , S a n s a d M a r g,
New Delhi-

3 - C h i e f E x e c u t i v e 0 f ■ f i c e r ,
N a t i o ri a 1 S a rn pie S u r- v e y 0 r g a n i s a t i o n ,
Min- of Planning, Sardar Patel Bhawan,
Sansad Marg, New Delhi-

- -Responden ts

'■.By Advocate: Shr:. Ra.ieev Eiansal with
3 h r i S u r a t 3 i n g h )

™OROER„j:,Ocall

0,y—/a.y.rL_-w.lj5—

I  I -J u -t.
f fc:ci I M I.ih -sides

.i. B'-.'Ci i agree that the OA can be disposed of

interms of the Tribunal's order dated 7,1-99 in
0A1621/98 Shri Chitta Ranlan Maithy & Ors- Vs-
U-O-I. ,S; Ors-

3- Ordered accordingly, and the applicant
> n CT. 1.1, K c; n 1111 e d t o a 11 t h e c o ri s e q u e n t i a 1 b e n e f i t s ,
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M. 0'j.. f-i, -sLsncis o'lspossd o'f „ No cosPs

i. <:/ rn t.. L, 3. k s f i m 1 G w s rn i f i s. t I'l a n i

Mcirfibo T' i, .J) i c £ •■ • C h Si 'i r' rn cr n (R )
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